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DATE OF DECISION 13.01.1 

hri 0mpr:ksh 	tj:i 
	 Petitioner 

Mr • ii • K • 	ra 
	

Advocate for the Petitioner {s 
Versus 

Union ot inc-ia ari'i 	 Respondent 

Mrs. ?. ataya c 	r.. k±i urc 1Advocate for the Respondent [s 

CORAM 

The Hon'ble Mr. 	V. i- amakrinan, VIce crajrrnan 

The Hon'ble Mr 	i.i.- JIL....t, J.1eicU3Lr.J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not ? 

c, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? r' 

ft 
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1 	;2: 

Shri (P L'rakdsh 	:L1± 
AW, Ccmmander Works Engineer, 
Mi,., Ma karu ra, 
Barod,a. 	 ... t3)licar1t 

(ävocete Lir. t.a-. i'iishra) 

Union of Iric4a 
hrough ecretery, 

Ministry of )ei.euce, 
outh 1ock, 
w i)elhi). 

girieerinChiet, 
Arifly headquarters, 

	

Hew Lelhi - 11(0 011. 	 ... h.esporLjerits 

ivocac.0 	k-i. jafaya & -- r. 	il areshi) 

LFL Oti.;L 

i)atec3.; 13.01.18 

Per; h-Ion 1 ble jiiri V. amajrjsht 	Vice Chairman 

have heard hrs. 3ataya for the responden and 

we have also gune through die materials on record. 

2* 	the app1ican, an officer in the Igineering 
ista)lishnnt of the my is aggriev by the non-inclusion 

of his adlioc service at the level of Assistant urveyor of 

works i;)  while determining thu seniority in the post. 

had rayea that he siould oc considered for further 

promotion by being Placed in an apropriate slot in the  
seniority iist or ssi3tanit surveyor of 	rks taking into 
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account the date of 5.7. 4 which is the date on which he 

started. functioning as 	on adlioc basis. He also says 

that his CiU±IOC St2VJCC 51TiOUlC lSL) cOunt for We )urpoe 

of Courltin:.2 the (.U6lityifl j e rvlce icr promotion to the 

higher level of urveyor Ot crh. dUbstuue.nL to filmy 

the 0t, he filed an -i whicL was a1loed by which he had 

substituted the seniority list 	. 12. 10. U for the 

eerlier seniority list dated 20.8..0. 	submiLs teat 

a p.on who hs .Oeen roted Ls 	in the year 186 

hs also ceeri iCciuded in that seulority list whereas 

ilis naic 	not been s,. included €Ven Uiouqb he jot 

promoted in the :ieer 1E34. 

3. 	citayi tot tfle tesoOnenes 5OCt05 teat the 

JL'Cdflt 	siorii- y canuoc ce aeter....Ilnee troa the dote 

of his joining cii adhoc ccsJs ut only tram the date he 

was aicounted a 	on a regular Od is. ii- ;:) ,iOintment on 

an adhoc .OLI$-LC is made on the basis Qi: serIiority-cuun_ 

fitness wheres a more Jttdild )roceaure ISIOjU down 

for yrdilting rguJr aO.)oint:eI-ir a iu is a selection post. 
it is also nccess..ryte rcee 

- in view the nuino'r of vacancies 

tkut are .vailuc1e in eaci

fEic 

tkij 	 accout the 

the there is a uuoa LOt the Jirecj: Recruji-s a 
from Jrcnotees. .ee a Philcari t: was cc:isiderad a oain t 1--he 
vacancies icr romote 	ereanjn- i-, Ile ear ias OUL 

co.ld not be ePanèfljed due to 	nueber of vOcicies 
in relation to his Position in the seniority. 	he coos on 

to sucait th. t ha was conidered against the vacancies 
I\d 

certaining c he year 1:)86 and the ) - C tinali 	the same 
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in January, 1JJU and the panel waS DublLLshCd in iiarch, 12. 

ihe ao1icant's name figurea in the panel for regular promo- 

tion as 	and he woule 	t his 3enioriLy at the level ot 

W frocci tfle date 01 nis regular promotion. 	d.hoc .seovice 

cannot ce cuufl ed icr assigning seniority dna there are a 

10) 
	 riucnber of court ludgemerits on Was ubject stating that even 

though an adhoc appointee, had continued temporarily for a 

long oeriod, suce conticuince would uot be treated as a 

regular service. s illustrate, she relers to the case of 

.hr± bhagai Ckiand nct uthers vs. U[ilOn of India decided by 

the oPatna bench oi the oribundi on 3.8. a5. 	wamy ilacival 

336 	atria) 3.8. -5 in c/48i/'5. 	£115 position is now e1l- 

settled and the apelicent his no right u count his adhoc 

service or We Jurpose oi. recKoning seniority and such a 

beneiit will be Lva--lable only rrcrn die ciate of i,i6 regular 

7rOmoLion. .r.s regcrda iJe orioa of service ior the ouroose 

ot aualiryiu service or ne next higher level, the res-

poridents agree that. adfloc SerVice tollowea by regular service 

would also count ror Le purpose at determining ualifying 

service icr the nex,-, higher level. lhc. a. ) lict did not 

gut regular 	oointmen t egainot sue romation uota br the 

vacancies of 185 but got such a.raoinmenb only in 1)86 

keeping in view his seuiorisy in Lhe surveyor cadre. 4.JS  

regaras Liie con ten t.ioni th t a person wno vias asPointed in 

io uio figures in the senalorley ljt at l. No.76, this 
relates so on burl seJjay ianai who 	d?•'0intuc on 

20.01.86. bhri hangal is a holder of .B degree arid was 

appo±ned age int she birecL Recruit cuota. La, no douot, 
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j oiried in Januory, 86 out this Derta ins to t±ie vacancies 

of the earlier year. iccordirig to Mrs. .ataya, this 

could not oe a g -ound for d-ie ap)licari to 	ail the 

seniority list aj he ca:not COft1)cre himself with the 

position of irect Aecruits. 

Mr. MisLra, learnea counsel for the .OslLcant 

initially wss not ?resent. ie ap)eard later and made hs 

submissions. iiOver, there i5 no convirlcinq rebuttal 

of the contentions of che resondarics. 

½e find 	merit, in th stand oi cho 

	

nd we hold thsc thIs Ck is davoi ot merit 	:d±Scnjs 

the seine. No cOsi.s. 

6htc) 	 %V- amakrjshnan) 
Member Li) 	 Vice cijrman 

h k ± 

It. 


